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D3te of order: 6-2-96
OA Ne., 50/96
Hapils Khan , .o Applicant
VERS US
Unien ef India anpd Ors, s ReZpondents

Mr. Shiv Kumir, Ceunsel feor the applicant

CORAM:
HON' BLE MR. GOPAL KRISHNA, VICE CHAIRMAN

o HON' BLE ME, O.P,SHARMA, ADMINISTRATIVE MEMBER

ORDER

EER HON' BLE "MK, GORAL KRISHIA VICE CHAIRMAN
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Apgplicant Babik Khan, in this applicétien unfer
Sectien 19 of the Administrative Trivundls Act, 1985, has
prayed for @ direction te the respendents te consider his
cardid@ture for promotionrn te the pest of Jeep Driver
sc&le Rs, 1200-2040 against any existing vacancy with

consequentidal hepefits,

2. We hive hed@rd the ceunsel fer the applicant and

have perused the recsrd,

< 3. The services of the applicint were regularised
en the pest of Khallasi but his servieces were utilised
as @ Jeep Driver vide order dated 5-2-80 (Ann.A1). The case
of hi= prometion te the post of Jeep Drivar was taken up
with the Headquiarter Wy the Depﬁty Chief Engincer (25C), Keta
vide letter dated 25-8-21 3t Ann, A2 but he could not be
cens idered for prometion merely en the grourd that the
seniority positian of the applicant w2z not received from
the concernsd unit, The applicint méde 3 representltion in
regard to his griev@nces on 7-10-94 and the same was forwarded
te the CAO (C/CCG) by the XEN (C), Kota vide letter dated
25-10~24 stating therein that if the applicant's case for
premoction te the scale Rs, 1200-2040 (RP) is considered ,
Cﬁ&&ﬁ he c3n be accommodeted on this unit ag2inst the existing
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vacadncy. The learnad ceunsel feor the applicant wants that
his representation be Adecided taking inte acceunt the
cemmunicét ion 8t Annexure-Ad4 Aated 35-@@-94 as well as

the communicetinn 3t Annexure-A2 d2ted 25-£-91,

4, in these circumsté@nces, we‘dispose of thies apnlicetien
at the stage of admissien with the direction te thev
respenlents to Jdecide his representation arn merits, keeping
in view the communic@tion &t Annexure-A2 Jateld 25-2-91

and at Annexure-Ad4 Jated 25-10-94, If the applicant is
agrieved by the decisieon en his represent2tion, he shall

be 8t liberty tm file @ fresh OA, Let & ceny of the OA 2nd
cepies of Apnexures thereto be cent te the offici’l respen-
dents alengwith 3 copyw of this arder, ls order ac te cests,

Crtnpbie

(0.P.Shlme ) , (Gopal“Krishna)
Member (Admv ) Vice-Chairman



